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Ori gin al APpli ca ti m No. a 11 Of 1998 

Qi.strict ; Allahabad 

CffipM ;-

Hen• bl e 1\1r. s. Biswas, A.M. 

Prem Na~ain Misra son Of Late .R..K:t Misra, 
Resident Of 8-A/3, SheOkuti Allahaba:i. 

(Sri Sudhir Kl.tllar/sri P.K. Kashyap, Advocates) 

• • • • • Applicant 

3. 

versus 

The uni oo Of lndi a 
Through c. G. o. A., West Bl ex: k v, 
R,K. .Puram, New uelhi.-66, 

The J,C.u.A.(Fund) 
Meerut cant, Meerut, 

Iha c. G. u.A. ( P) t 

Allahabad. 

(Km i sandhna Srivastava, Advocate) 

• • • 

~ Hm• ble Mr. s. Biswas, A.M • 

. 

• ,Respmden ts 

Issue made in this case is that an amol.flt Of 

Rs, 4), 639/- was deducted at the time of givinig 

retirement benefits to the applicant who retired 

en 31-7-1997. The applicant•s cmtentim is that 

this amo\.llt was deducted without any authority. 

Initially it was held that a withdrawal. Of Rs, 25,0CXJ/-

has been twice deducted, thus the total amol.flt Qf lJ-Jc rt.~ 
~ $ ~ 

Rs,49014/-. The applicant•s counsel challenges the 

recovery Of Rs, 24,000/-, It has been sta te.i b,r the 
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respmdents that the same is interest paid to the G, P.P. 
~......-1\; · • ..;.....\lv'V~..:.~ "~~~--' , 

at e.li~ble rate~ Initially this was cmteste:l by the 

cO\.flsel for the applicant but ne>ti he is able to 

understand that there is no duf>].ication regarding recovery 

of the G. P.F. wi thdraV\tl. Learned cot.Bel for the 

respcndents has clarified ari~thn•ti.cally the detail 

as to ho.N the deduc ti. en Of ds. 4:>, 639/- worked oUt taking 

final wi thcirawal Of Rs. 25,0QJ/- as basis anct since 

there was an oversight that this amolllt was wi thclrav.n 

bf the applicant and was not shewt in the debit frqa 

periOd from OctOber, .1982 to March, 1986. C<tlsequentl.y, tti 

the respondent department was c~pelled to p~ interest 

en this anount which was not properly shONn b,r oversight 

in the account. Ihe toal amo\11 t Of interest paid 

works out to H.s. 24,014/- which has been impugted by 

the apfllicant wrcngly as total recovery Of G.P.F. The 

respmdents• counsel has also clarified with aritha.:tti.cal 

detail as to ho.van amol.tlt Of Rs.~,639/- was worked 

out and ded~ tecl fr cm the ai;plicant at the time Of 

grant of pEnsiona.ty benefits. Cmsequently, the entire 

ace Oltl t stands settled and I am Of the view that the 

applicant has no cause of act:lcn m this count. The 

applic a ti.en is dismissed ace ~dingly en merit. No 

order as to cos ts. 
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